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BY CIROJLATION 

C.ENT&ll. Kl) .IINISTRATIVE TlUBJNAL, J-\LLAH118rl0 BENCH 

rU...L AHr\8 AD. 

0at ed : Allahabad, the 18 t h day of Jul y , 20 0 1. 

Cora::J ; Hon ' ble Ur • .:). Dayal , .A. M. 

Hon ' bl e Mr. Rafiq Uddin , J.M. 

REVIE.l APPLICATION No. 7 8 OF 2000 - - -
On behalf of 

Union of Ind ia through 

Ge neral Man ager, 

Hortbern Railwa y, 

Baroda House, 

flav Del h i & others . 
tBy ~voc ate : Sri P. Mathur) 

• • . . . ~pl icants- ~spondents 

Vers us 
.... 

1 . .::ih ri .:;)hatru sfo .::> hri ::iahdeo 

2 . .::ihr i Urna .::ihanker 

sf o ~hri Khan an Ram . 

3 . .:ihri Chhannu Ran, 
sf o .;:,h ri Ran Nandan . 

• • . rlespondents-npplicants 

AHI .;)ll'!J OUT 0 F 

ORI GINI'\L ~PLICATIQ~ NO. 1 275 OF 1992 - -
.;:,hatru and others • . • • • • • • • • '1)plicants 

Ver~us 

Unio n of India and others • t • • • • Resp ond ent s 

( Ui stric t - VARAN~1: ) 

ORDER ----- -
{By Hon ' ble Mr. S.Uayal, ~) 

This application fox reviE:ttV of order dated 

24-7- 200J , passed in Ot\ No .1275 of 1992, has been 

con5idered by u s under &lle 17(3) of Central Acbinis­
trative Tribunal s Hulas of Procedure, 1987, by 

\:ircul at ion. 
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2. • ie find that this Review Petition has 

mainly been filed because Railway Board's circul ar s 

i ssued under printed serial nunbers 9349, 11291 and 

1137 4 could not be pl a ced before the Bench, when 

the order was passed. These circulars presLD'Dably 

relate to the issue of maintenance of Live Casual 

Register. Only printed circular No.9349 is avail abl e 

and rel a t es t o Live Casual Labour ll?g i ster. However, 

it i s presumed t hat t hese circulars also relate 

to the issue of Liv e Casual Lab our Register and 

regul arisat ion of casual 1 abour. It i s strange 

that the appl i cants in this Review Applicat ion 

have mentioned only printed circul ar nunbers Without 

giving no. and date of cir cul ars issued. 

3. We find from our order dat ed 24.7. 2000 in 

t he 0. A. that the respondents thensel ves h ad sought 

pa r ticul ars of the applicants. Therefore, inf onnation 

regarding the applicants' previous enployment with 

the respondents in the o. A. was available in sane 

fonn to t han. It also suggests that the nanes of 

the app~ icants should have been included in the 

Live Register for casual labour. 

4. Once an order has b een passed by Divi sion 

Bench of a Tribunal after considering the merits 

of the case, it i s not open to any party to add 

to the facts brought on .record, except by fil ~ a 

~view i1:>plication, which is entertainable only for 

cons ide ration of l mi ted issues. The first of these 

discovery of new and .impo.rtant matter or evidence, 
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which after exer cise of due deliyence was not 

within the knowledge and could not be produced 

by him at the time when the decree was passed 

or orde r made. The second i s sane mistake or 

e r ror appa r ent on the face of r ecord an d the 

t hird for any other sufficient r eason. 

5. The content ion t hat t he printed circul ars 

could not be placed before t~e Bench at the time 

the order was pas sect does not fall in any of these 

cat egories. The applicants, in revieW, who were 

Resp ond ent s in the O.A. cannot clajm that these 
t 

printed circul ars belong t o the catego.ry ~ ~ 

new and :important matter discovered by than or 

i t was not wi thin the ir knowledge or could not 

be produc ed by then at the time when the orcter 

was passed. 

6 . This would also not cone in the category 

of any other suf£ici ent reason, be cause such a 

reason has to be of the nature of discovery of 

new fact or error apparent on the face of .r~cord. 

q... 
7. This Bench b e comes functuGM's officio after 
passing an order on merit . The review jurisdiction 
pennits the Bench to consider t he matter only for 

the l:imited purpose mentioned in the previous 
paragraphs . We, therefore, find no merit in the 
Review Application and the sane is dismissed. 

Nath/ 

,2 .:j-· 
( RAFIQ UD IN ) 

JUDICIAL MfMB~ 

t ( s. DAYAL ) 
Ba.tBER {A) 
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